
OFFICE OF THE DISTRICT JUDGE OF SOUTH 24-PARGANAS 

Order No.407 –G    Dated-Alipore, the 4th day of May, 2020 

    It is hereby notified for information of all concerned that the Special Bench 

scheduled to be held on 29.04.2020 at District Judge’s Court, Alipore, South 24-

Parganas was postponed vide Order No.406-G dated 28.04.2020 of this office on 

account of the fact that the mother of the driver of official vehicle namely 

Mr.Shakil Ahmed had tested Covid-19 positive. Thereafter, the said driver was 

tested for Covid-19 in a Government Hospital and he has been tested Covid-19 

negative, as reveals from his test report communicated by the concerned Department 

of Health, Government of West Bengal on 02.05.2020. Since the said driver had 

ferried the staff of the office of the undersigned on 24.04.2020 and as per the 

WHO norms and ICMR guidelines and advisories issued by the MOH (Ministry of 

Health), Government of India/State Government and moreover, as per the advice of 

the Office of the Chief Medical Officer of Health, South 24-Parganas, all the 

Officers/staff(s) who have come in direct/indirect contact with the said driver 

should be in home quarantine for at least 14(fourteen) days. Upon consideration of 

the fact that the said driver performed his official duties last on 24.04.2020, 

the concerned Officers/staff(s) as mentioned hereabove, need to be in quarantine 

till 08.05.2020 although the driver has tested Covid-19(-) negative. Nevertheless, 

large number of Covid-19 positive cases is being reported where persons are 

asymptomatic.  

    In light of the above facts and circumstances, it would be contrary to the 

norms and guidelines of WHO/ICMR/Government issued in public interest to combat 

the spread of the deadly Covid-19(Corona virus) and also the direction of the 

Hon’ble Supreme Court of India and Hon’ble High court at Calcutta, from time to 

time in Suo Motu Writ Petitions, towards preventing the spread of the Covid-19 

infection, if Special Benches for hearing of extremely urgent matters are 

conducted prior to 08.05.2020. Hence, Special Benches shall be conducted from 

11.05.2020 onwards at Alipore and the Sub-divisions.  

    Keeping in view of the Notification No.1534-RG dated 24.04.2020 read with 

1512–RG dated 08.04.2020 and 1498-RG dated 24.03.2020 read with Corrigendum 

No.1504-RG dated 24.03.2020 of the Hon’ble High Court at Calcutta, and upon 

consideration of the prevailing situation of the pandemic of COVID-19 (Corona 

Virus), and the situation enumerated above, it is hereby notified for all 

concerned that: 

I. The regular work of the District & Sub-Divisional Courts under the 

Judgeship of South 24-Parganas shall remain suspended till 15th May, 
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2020, excepting holding of Special Benches for taking up extremely 

urgent matters through video-conferencing or by any other such 

videoconferencing modes, wherever applicable.   

II. Details of the constitution of the Special Benches, as mentioned above, 

are as follows: 

 

Sl. 

No. 

Name of  

the 

Station 

Date of 

holding 

Special 

Benches 

Name of the Judicial Officer 

taking up extremely urgent 

matters relating to Civil and 

Criminal Jurisdictions 

Name of the Judicial Officer on 

stand-by for taking up extremely 

urgent matters (Civil & Criminal 

Jurisdictions) 

 

1. Alipore 11.05.2020 

 

14.05.2020 

 

 

Sri Pushpal Satpathi 

ADJ,6th Court, Alipore 

Sri Debaprasad Nath  

ADJ, 13th Court, Alipore 

Sri Partha Pratim Chakraborty 

ADJ, 3rd Court, Alipore 

Sri Ajay Kumar Singh, Judge 

(Special), E.C.Act & ADJ, Alipore 

2. Sealdah 12.05.2020 

 

 

Sri Lilamoy Mondal, ADJFTC-I, 

Sealdah 

Sri Jimut Bahan Biswas, ADJ, 

1st Court, Sealdah 

 

4. Baruipur 12.05.2020 

 

 

Sri Paresh Chandra Karmakar  

ADJ, Baruipur 

Sri Ramendra Nath Makhal 

ADJ,FTC, Baruipur 

 

5. Diamond 

Harbour 

12.05.2020 

 

Sri Sanjay Ranjan Paul 

ADJ,FTC-II, Diamond Harbour 

 

Sri Asis Kumar Mukherjee 

ADJ,FTC-IV, Diamond Harbour 

6. Kakdwip 11.05.2020 

 

 

Sri Plaban Mukherjee 

ADJ, 1st Court, Kakdwip 

 

 

 

III. Sri Ashutosh Sarkar, Judge, Child Friendly Court, Alipore, South 24-

Parganas shall remain in detention for the period specified hereunder: 

Period: 04.05.2020 to 15.05.2020 excepting dates of holding Special Benches 

and holidays/2nd Saturday/Sunday. 

IV. The matters which were fixed on 29.04.2020 before the Special Bench at 

Alipore, shall be heard by the said Special Bench on 11.05.2020 and the 

application/petition/affidavit filed in the relevant E-mail address 

during the period 30.04.2020 to 12.05.2020 shall be heard by the Special 

Bench at Alipore on 14.05.2020. 

V. Only extremely urgent matters shall be taken up as decided by the Judge 

concerned via Video-conferencing through Vidyo Desktop application or by 

any other such video conferencing modes, wherever applicable, strictly 

adhering to the guidelines provided in Notification No.1514-CPC dated 

09.04.2020 of the Hon’ble Court.                          Contd/-page 3.   



 

 

VI. Advocate on Record/Party in person are required to submit dated  

application/petition/affidavit in the E-mail address provided in Order 

No.404-G dated 27.04.2020 of this office, which is available in the 

website of the District Court (https://districts.ecourts.gov.in/south-24-parganas) 

VII. Mails filed in E-mail address other than those provided in Order No.404-

G dated 27.04.2020 for the respective stations shall not be entertained. 

VIII. Physical filing of cases shall remain suspended till 15.05.2020. 

IX. The respective Special Benches having jurisdiction to hear the extremely 

urgent matters shall hear the same within their local limits.   

X. The conferring of powers of Special Courts to Special Benches during the 

period of suspension of functioning of District Judiciary as enumerated 

in G.O.No.5091(AII)-J/JD/4P-05/04(Pt) Dated, Kolkata,the 30th April 2020 

of the Judicial Department, Govt. of West Bengal shall remain in force. 

XI. The Child Rights Court/POCSO Courts at Sadar and all the Sub-divisions 

of this Judgeship/Juvenile Justice Board, South 24-Parganas shall remain 

functional till 15.05.2020 with skeletal staff. 

XII. The Remand File(s) shall be taken up by the Magistrate concerned of the 

respective stations under the Judgeship of South 24-Parganas from 

01.05.2020 to 15.05.2020 as per the roster. 

XIII. All the Civil Judge (Senior Division) and Civil Judge (Junior Division) 

shall be in readiness to hear extremely urgent matters pertaining to 

their courts through video conferencing. 

XIV. It is emphasized that all the Officers and staff, while commuting to and 

fro from their residence to office and also while at work shall strictly 

adhere to all the precautionary measures as per advisories / guidelines 

of the WHO/ICMR/Ministry of Health, Government of India/State Government 

and also as directed by the Hon’ble Supreme Court and Hon’ble High court 

at Calcutta, from time to time in the Suo Motu Writ Petitions, towards 

preventing the spread of the Covid-19 infection, like practicing social 

distancing,  undergoing thermal screening, wearing face mask, using 

sanitizer etc.  

X. The Court concerned shall prepare a roster of skeletal staff as may be 

required for facilitating the holding of such Special Benches, taking 

note of the fact that such staff resides in the vicinity of the court 

concerned. 
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XI. The Sub-Divisional Civil Judge (Junior Division) of the respective 

stations/Registrar-in-Charge, Nezarath Department, Alipore (as the case 

may be) shall take all necessary steps to ensure that arrangement of 

vehicle for facilitating holding of Special Benches/functioning of Child 

Rights Court is accomplished without any hindrance. The District 

Nazir/Nazir of the respective Sub-divisions to act as per the direction 

of the Ld. Registrar-in-Charge, Nezarath Department, Alipore/Ld. Civil 

Judge (Junior Division) concerned (as the case may be) in this regard. 

XII. The Nodal Officer/System officer/ System Assistant/System Administrator 

of the Sadar /Sub-Division(s) shall take all necessary steps in c/w 

smooth running of the Video-Conferencing mechanism. 

Accordingly, all concerned are requested to take necessary and appropriate steps.     

                                                        

                                                     

                                                      By Order, 

                                                        Sd/-  

                                                    [Uday Kumar] 

                                                   District Judge  

                                                 South 24 Parganas       
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   Memo No. 3056(145)–Reg        Dated-Alipore, the 4th day of May, 2020 
 

     Copy forwarded for information and taking necessary & appropriate action to: 

 

1. All the Ld. Judicial Officers of the Judgeship of South 24-Parganas. 

2. The Judge, Commercial Court at Alipore. 

3. The Principal Magistrate, Juvenile Justice Board, South 24-Parganas. 

4. The Registrar, District Judge’s Court, South 24-Parganas, Alipore. 

5. The Secretary/President, Civil/Criminal Court Bar Association, 

Alipore/Sealdah/Baruipur/Diamond Harbour/Kakdwip. 

6. The Chief PP/GP South 24-Parganas, Alipore. 

7. The District Magistrate, South 24-Parganas, Alipore, with a request to 

make necessary arrangement to provide adequate number of thermal 

guns/sanitizers/masks for the District Court at Alipore. 

8. All the departments of the Office of the District Judge, Alipore and 

departments under the control of the Registrar, District Judge’s Court, 

South 24-Parganas, Alipore. 

9. The Superintendent of Police, Baruipur Police District/Diamond Harbour 

Police District/Sundarban Police District, with a direction to ensure 

that adequate police force is deputed on the aforesaid date(s) for 

smooth running of the Special Benches within their jurisdiction. 

10. The Deputy Commissioner of Police, South Calcutta Division, 34 Park 

Street, Kolkata-16/C.I, Kolkata Police Lock-Up, District Judge’s Court, 

Alipore, with a direction to ensure that adequate police force is 

deputed on the aforesaid date(s) for smooth running of the Special 

Benches at Alipore. 

11. The CMOH, South 24-Parganas, Department of Health & Family Welfare, 

M.R.Bangur Hospital Complex, 241 Deshapran Sasmal Road, Tollygunge,  

Kolkata-700033, with a request to ensure that properly equipped Medical 

Team(s)are present at the respective court complex of the Sadar(Alipore) 

and Sub-Divisions on the dates mentioned in the table here above. 

12. The SDLSC, Baruipur/Diamond Harbour/Kakdwip. 

13. The Secretary, DLSA, South 24-Parganas, Alipore. 

14. The Nodal Officer/ System Officer/Assistant Registrar/Sheristadar/ 

Nazir, District Judge’s Court, Alipore. 

                                                        Sd/-  

                                                    [Uday Kumar] 

                                                      District Judge 

                                                     South 24-Parganas 



 

 

 

 

 

 

 


